CEMNTRAL ADMINISTRATIVE TRIBUNAL
MIMBOAI BENCH

RA Ho.72/2008 in DA MD.113/2008

DRIED THE Tih DAY OF JAN. 7001

F. 8. Chowdbary .- FPRlitioner
Wi,
7

Union of India & Anr. «»» FRespondents

The fApplicant is spogrieved by the ocrder dated 741152008

= &

in 08 No.lI2/7008 snd has therefore zought & reviewm of the =ame.
The applicant contends that the Tribumal has ignored the sub-ruls
{1} of Bule %ﬁ.ﬁﬁﬂ of Bupplimentary Pules of Bovernment of Indis.

The applicant had given evidence {for the State Gowernment of

Rajzssthan The aspplicant hes slsoc fried  to explain the
deftinition of State. The spplicant has given = few details of

the case for which he was sussoned to give evidence.

. I have gone through the grounds and the rules pointed oot
by wmay of Review fSpplication. It is =een 4rom the Jew details

piven by the applicant which were not given sarlier that the

spplicant himseld filed & complaint beforz the Hon his Ciwil
Justice $3.D.3 & Puncif Judicial Court, Rawatbhats., Sccording to
me tﬁia was & private complsint and it had nothing o do with his
perforsance of official duties The applicant has onlvy tried o
reargue the case.

RN In wmy comsidered opinion aw@"péwre this case doss noi

call for amy rewview. Arcocrdingly,. the RP iz rejiecied.
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